
Before The National Green Tribunal ( Principal Bench ), New Delhi

Original Application NO. 47/2018 (CZ)

| M.A. No. 130/2018 |

Pankaj Singh Applicant(s)
Versus

State of Madhya Pradesh & ors. Respondents(s)

In compliance of the Hon’ble National Green Tribunal (NGT)principal Bench (PB) order

dated 08/07/2020in the original application (O.A.), 47/2018 (CZ) Pankaj Singh v/s State of
Madhya Pradeshors., a joint committee comprising of following officers has undertaken the

site visit on dated 20/09/2020 :

1. Rajiv Ranjan Meena,District Collector, Singrauli, (M.P.)

2. S.D. Valmiki on behalf of M.P. Pollution Control Board, Regional Officer MPPCB

Singrauli.

In compliance with the Tribunal order, the joint committee carried out the site visit of sand

Quarry in an area of 6.00 Hectare, Khasra No. 54, village — Rehi, Tehsil Chittrangi Distt.

Singrauli (M.P.). —

“The applicant has raised the issue of mining lease, being operated by the holder

in violation of the general condition of the clearance given by the State Environment Impact

Assessment Authority (SEIAA) in performing mining in the area of Gram Post — Dol,

Chandwahi, Tehsil — Behri, District — Sidhi, Madhya Pradesh. A substantial question of
environmenthas beenraised.

The sand quarry in an area of 6.00 Hectare, Khasra No. 54, village — Rehi, Tehsil

Chitrangi, Distt. Singrauli (M.P.) have obtained Environmental clearance by State

Environment Impact Assessment Authority (SEIAA) vide Letter No. 3946/SEIAA/15

dated 08/07/2015 in the favour of M/s Shiv Shakti Associates, (Partner Shri Sanjeev Kumar

Singh) copy of E.C. is enclosed as Annexure(1). Registration were done by the concerned

authority for a period of 01/11/2015 to 31/03/2019 for operation of sand quarry.

Registration copy is enclosed as Annexure(2).
Mining plan were also approved for M/s. Shiv Shakti Associates (Partner — Shri Sanjeev

Kumar Singh) Annexure — (3) as well as M.P. Pollution Control Board, Bhopal have also

been granted consent under Section — 25 of the Water (Prevention and Control of Pollution)

Act, 1974 and UnderSection 21 of the Air (Prevention and Control of Pollution) Act, 1981

up to 31/03/2019. Subject to the fulfillment of the terms and conditions there in. A copy of
the consent order is enclosed as Annexure — (4).
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rhaps has been lapsed so that mining activities

mining lease

are closed.

- Sand quarry

24.395775 N)-

Consented capacity of sand quarry was 145530 cum/year (as per E.C.). Mining

s seen during the visit
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(S.D. Valmiki )

Regional Officer
Collector

MP.Pollution Control Board,
District _Singrauli (M.P.)

Singrauli (M,P.)

Page 2 of 2



mane Environment Impact Assessment Girthority, M.P.(Governmentof India, Ministry of Crvircncient & Forests) _4beat
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= ANNEXURE-01M/s Shiv Shakti Associates :

FPartner - Shri Sanjeev Kumar Singh
Village-Rehi, Tehsi-Chitrang), Distict-Singrauli, (M.P)- 486661

Sub.- Case No. 2241/2014, Prior Environmental Clearance for Sar:! Quarry in an area of 6.00ha for producton capacityof 146530 cumvyear at Knasra ho, 34 a} Village-Rehil, Tehsil.Chitrangl, District-Singraull (M.P) by M/sShiv Shakti Associzies (Partner Shni Sanjeevingh e-Rehi. Tehsi!-Chitrangi, Distncl Singsaull, 14 F)- 496664
This has reference toyourletter received in SEIAA office on 0512.2014 and subsequent lettersnine ‘Clearance for theabove project under the EIA Notification, 2006.proposai has been appraised as pey prescnbed procedure ithe light of provisions under theEIA Notification, 2006 on the basis cf the mandatory documents enclosed with the applicationviz., th ing Pian & EMP, the additional clarifications furnishedin‘fesponse to the observations of the State Expert Appraisa’ Committee (SEAC) and StateEnvironment Impac:t Assessment Authority (SEIAA) consututed by the cornpeterit Authority. ill. Thereis no National ParwSanctuaryandinterstate boundarywithin 40 imfadivs. Thereig |86human settlement within500 m- from mining siteThe nearest forest boundary is 620m 4from the miningsite: oS_ The Sand Quarryproject is for production capacity of 145530 cum per year. The miningwillde carried out by Open cast manual method

_ :lit, The project has been. considered in detordance wath the PoVSionS of the EIA notificationissuedby the Ministry of Envirannen! & Forests vide SO. 1593 (£), dated 14” September

'V. Based on the information submitted, as at. Para (I!) above and others the State LevelEnvironment Impact Assessment Authority (SEIAA) consideredihe case in its 212" meetingdid. 24.08.2015 and decided to sccept the recommendations of 175” SEAC meeting dtd25.02.2015. so
Hence, Prior Environmental Clearance is granted for Sand Quarry in an area of 6.00 na forproduction capacity of 145530 cumvyear at Khasra No. 54 at Village-Rehi, Tehsi-Chitrangi,District-Singrauli (MP) for the lease period by Ms Shiv Shakti Associates (Partner ShriSanjeev Kumar Singh) Village-Rehi, Tehsil-Chitrang},.Distric!-Singraull, (MP). 486664. subject tothe compliance of following specific conditions as recommended by SEIAA & SEAC and |

subsequent Standard Conditions.

A. SpecificConditions

| PP shall not start mining activity before execution of lease agreement2 The averagedepth of the pit shail not exceed 3.0 m or water level whicheveris jess
3. The amount towards reclamation of the jand in MLA shall be carried out through the

mining department, the appropriate amount as estimated for the actvity by nmuning
department has to be deposited with the Collector fo take up the activity after the mine 1s

Pari
Rasen 2247 2014
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SSahe
Transportation ot sand shail not he carries nut rough ioress te2t

6... Theminingactivity shal! bc danemanually:

@ Heavy yehicies shall not b2 altowed on thebanksfor loadingof sand.

4
1
0. The sand shall be transported by gral! trotieys up ts the man:renspon vehicle.

1

dustsand particle
Transport: vehicles will. be covered with tauroline to minenze

emissions.

eama5 we ias‘on.down:

13.NoIn:
14. The

nentof $a

s at lev is prescnbed in themining plan.

17. After roin ' iscampiete. the edge of the pit should be graned io a 2.5:1 slope in the

direction. e flow.
18. pp shall take Socio-economicactivities. in the region throughthe ‘Gram Panchayat’

B. ‘Standard Conditions

+ The.aks‘on ihe curve:ot the river regime shouia be stadiizes by proper bundsand then

properplantation should be carried out. Collector, should monitor so that the sandmining

‘should not disturb the ecology of the: region.

2 Mining will be carried oul as per the approved Mining Plan. in case of any violation of
sph n

4 PP shall be responsible for ciscranancy ff anvh in joe svsrgeions made by ine PP to

 SEAC & SEIAA.

5, Plantation shail be carriedout on the banks for stabilization “ thebagi
6. Mining shalt be carried only between tst Nover™wey to 3te! May @ during non-monsoon

period.

For carrying outmining)an pryamityto any bridge: zocor embark ment, appropriate safety

ul eam fromm the periphery ofthe mining.

vite pacesnntere lecation aspects. flow

: the approved mining. plan and ensure

“in the mining lease area is sufficient tosustain the

F
CORVEYENCSens shoud not be. refosated. straightened. or

16. ifoonays the excavation mistnotproceed beyond the. jawest.undisturbed

which. 1sa funation of jocal hydrauhes, hydrology, ‘and

Mining Pianthe Environmental C!garance given by SELAAwil stand cancelled

3 tt shall be ensured that excavation. ‘of minor mineral does not disturb or change the

underlying soit characteristics of the river ped Jasin, where mining is camed out

4 it shail be ensured that. mining ¢o2s not in any way disturb the turtidhy, velocity and flow

pattern of the rover water,

5 it shalt be.ensutred that there is0
)

fauna dependant on the river bed of areas close to

miningfor its nesting.

6 Precise mining area. will bejointly demarcate

7 Parking of vehicles shouid not be made on public places.

8 Special Measures shail be adopted to prevent the nearby settiernents fromthe impacts of

mining activities Maintenanceof roads through which transportation of minor

be. undertaken, atall be carried-out regularly

& Measures. for prevention and
undertaken

—— ae
asa no. weds 2014

d at site by officials. of Mining/Revenue

department priorto mining operations for all proposals under consideraucn.

contro! ‘of soil erosion and management of silt shall be

minerals 1 to

J
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_ theyshrail also be imparted
¢
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48.

TE

19

Plantation programme shail be carried out as perMMP Seif sustenance of the vegetati
should be ensured No tree-feilins snail ba cone 9 the leagec 2rca except only with the

apermission from competent aytharity oe
The vehicles transporting iminiurals snail be co.giéu wit a tarpaukn or other sukable
enclosures so that po dust ¢articvfes } Ene naliers oscupe during the course of
transportation.
Project Proponent shall ensure appropriate arrangementfor shelter and =? water for
the mine:workers.
Persons.“working in dusty. areas: shat be previder swith protecsive rasspitalory devices and

watettraining3. 2vfecmetion onsafety andhealth aspects.
Dispensary facilities:for fitst-e:d snail be providedat site.

Afacg hhe.environmental clearance‘shall be submitted by the Project.sercteet tothe
¥Looe Eoctes. Jsnicod and Municipal Bodies, as applicable, inaddition. to.

Thedietbriny ‘other.Sobapeteni authority mayaiterfmodily the conditions or stipulate

Bayfarther : cnation.intthecistotoeasta
day.eppeat ayainst th+ rior
necessary; within2° periodof30 daysas prescribed under Section 16 of the

)

National‘Green

tear Act, 2010.

BRY>
EndtNe, - SEIAA/16. Date:3apier
Copyto; =e

L Principal. Secretary, Department of Environment, “Government of Madhya Pradesh, Martralaya,
Bhopal.
Member Secretary,SEAC. ‘Researen and Development Wing Madhye Pradesh Pollution Control
Board, Paryavaran Parisar, £6, Arera Colony Bhopal-4620 16
Member Secretary, ‘Madhya Pradesh Pollution Control Board, Paryavaran Parigar, E-5, Arera
Calony, Bhopat-4620 16

Collector, DistnctSingrauli, M. P.
Divisional Forest Officer, District Singrauli, M, P.

LA: Division. Monitoring Cell. MoEF& GC. Gol, Indira Paryaveran Bhawan, Jor Bagh Road, New
Dethi- 140 DOS.

Director($), Regional office of the MOEF, Western Region, Kendriya Paryavacan Bhawan, Link
RoadNo. 3 Ravi Shankar Nagar, Bhopai-462016

8.

9.

10.

arcs Saipan, 2te ters ecnmebareceen athe ra casteeieae
me

Director. Geology &. Mining. seats Pradesh, 29-A. Khanij Bhawan, Aréra Hills, Bhopal ~
462002.

DistrictosOfficer, District Singraui MP,

(Or UM. Shukla)
Officer-in-Charge

-

Case no. 2244) 2014

¥
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ANNEXURE—02
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ate SAI (SA)
wed me UT (Sa)

2 wr HER
IER aes / ateat
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SB ar At! wa at faa
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Isa ST TA
Wal

ahrat aT Fear

96009
96009 ane unfeser Sqct (AT) 0

0 srat UBT (SIT) 0
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Infront of New Collectorate Shop-A-11 Main Road Singrauli faantst Rents
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Taare oe det dedios Retas Bren Are 77.
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WeU-ORE
(efaa Fraa 37 (1) )

carat Gert % Sh HI HK

qaest tz FO 100.00 ufa ual.

tereg SIcT 96009.00

Un ua & eo LeERSet/ aM Heat (ARS aa waTahr Sar AeA) fie
Ue PK

| Aral H areaa a are Ba HeaMear th rsTMTA (RS SoA Seas WAT THAT HET TAT

S) fre afteath & gat ug saad aietiera 8 site gat va& ea HF. fash warrauca

area sft after gareFig Pare miger Gree eerer crgetter Feigrerat fort Stet (7) (a saa
wads WaT SHC HET TTB) FAS aaeakts F agr aan S Ver sega & sae see TIC
Screen emrece, WIAPMEL afte arqarret SeqeAAAener & ) Better any O Lace wy 2015 wh

comnts Ger Sit tt ff Hremafe 01.11.2015 a 31.03.2019 am & & fery fear 7a

1-za: Share Bh AI eral & sqae Sh ct THA 2 2,81,00,000.00 wfdant ar erat ae
Sy fay MH BY TMT BT GHA Yara, UTIs OH aT eT HEATTMTT sik &. 14,05,000.00 aifaH

ga oh SU ie SIA 70,52,000.00 wala wan ait e. 70,52,000.00 ar oat arate Ft

amm/e aaa Ta /aTalel SAT 5 eg F aula SY HAM: Se Sch VA HT HAL: UA

pfaard ugha wfaerct site ugha wider 8 Sh can Beh oh Peter site ertae oer +
Fare seat cee TAY htc Sty Bp Boh By Gree ar Ane wemre arT PA ara ht Fea eet Fea

ard ava eri
ara: actaeeame arora (ates erate erraPen Bar Saas) aaace Pach A gv ga
corrnfter Gara ar bart Ata Pr & aa wales aera 8 ra Ears HT eAhel 5.5088
ak faa fae dea age “sh” # Par mean AT a ant “aera” Het STITT

2- ug Rh ga RR ED SET Se Te FHT AAT HA aH ular A AUT Mat

gaficrail aft ae & aria Shen Hl Gera H vatsH Ferg aa A vag wet afer
wed Gon guint wer At eacisen SPA ake ae Shasar ahaTeel wt GEM B ATTA IM



3 Sek Sa RK H qaA ga Oh HK ahs YA a atta 01.11.2015 @ urea arnt
arta 31.03.2019 am A areata & fry arent Hes TEM HET

4 -UaEnt Ug aeAA & PH Vag oe wa 1a aa at Stang ast Hel Sara wa A thet aT ak
apf & ee Teh ETT

Ho-
ag 2015-2016

—

oe” fea Han fhea ht cna (wud9) eq aA Hea at

1 1 46,83,334.00 28.10.2015
2 2 70,25,000.00 01.01.2016

apt:— 1,17,08,334.00

af 2016-2017
|

:

ar : fea sain farecht tan (eua A) fhe aa wet A

1 1 70,25,000.00 01.04.2016
2 2 °70,25,000.00 01.07.2016
3 3 70,25,000.00 01.10.2016
4 4. 70,25,000.00 01.01.2017

an:-.2,81,00,000.00

ay 2017-2018

— fred HATH fea al wpa (Sud A) fea sat aed At

1 1: 70,25,000.00 oe



Terao Us FeT TIHPT (i8e™>
He Wear

2  70,25,000.00 01.07.2017
3. 70,25,000.00 61.10.2017
4  70,25,000.00 01.01.2018

ayt:- 2,81,00,000.00

ag 2018-2019

alee fea HAIG fea ail cha (Sud A) fea wat aed At

1 1 70,25,000.00 01.04.2018
2 2 70,25,000.00 01.07.2018
3 3. 70,25,000.00 01.10.2018
4 4 70,25,000.00 01.01.2019

aim:- 2,81,00,000.00

ag Shen SHRM ae canes Ger @ eels sea cha Faw10 & gublan (3) # falga

amma wile oftA SAT eT)
Teg Bie Shar Raa oes ay Raed aH sat Het F sachet WaT Gat TE 24 ufdsra aftr
A ax a easalta Raa Prec /Prect ar yas Her & fery arrerg VT

aft Bae & arg GAH dee TachA at gala A eh F aa SeTAHS
Waoiaa At aahsa amet F yahlaa att H arqan Tacdl Shar SKI Er wean
wifes Bad na wieAu der Bh aur ad mais

5 (2) a aie & ya At ATH

wT



7-(eraite wer @ ddffa Sores Us sa Ufdtat (aie ee ait vicyft Mau at oisae)
Shek ERI HAA 10 & sufaa (3) a ea wile ft & aria oar ht ah

g_ae sq qa 3 ania Bo Al wa aT HS ara ste Shar SRT UH Ha SF ala & fry
agra AEt Pere sar & at ardaet /ame Herre (afte arta wera Sar laa) A
ST TE AC YP A VAHC SSM TM SAET ACM Bh SUIT HY HOT TA HL SHIT AT TT
paula 1 seen ais aT MTUEA He THM Fa Zara Shen al 15 eat H tae TATET

Rear sat B atgit ae aE a HH cach Sher S y-Uses Hl THT H AK HK arent:

re al ceed A qeetereeme arenas orca BeraPta Se SrA) afasnen tha
(aitcee Sl SMSC) SAT HAH fer Shen a aha are ct Gera se HET
10-SheRSe are& fA HER aor fh ag aar A VA arearell war ani wr Peet we as

Som ar vet wea cht feara A Sear waa & ws ear YR oe Pia Va als wet
lacret/akHAT (ahs aed vera Sar AaAHA)at Gale sit ras fery She aI
satgare ane a crear we ar aifelere ael arale Se cht arrerrahel & afer Sayg BT
TMA Sia BELAT el SAAT eIeeOnaee re Serres
aan east (Wet) canta H Ta
12 -Stra Sh 3 ania we

wit

agaheet er at wegeta a ga we oe ah OT seer
S35 ania ver airedfeeteeemet a sictte agt wT
13-Shen vad Raa car ARs s sie Vet aa art S seg St Sa Fe Maa ERI GAT

aaa ux afeaita ht arc



recta Us Ke TAP [62am &
17-SHR Hl UE seen VT fH ag aah aa da aren ht care & fery Teta
As a Par at AT sea sug at Wa SY seen FAT YSTAA HT GIT HEA HT see

53 -uf Sher Fe BhA arava h wl aA i dH a wala Her aT egw Fal ae

Sa omar yaa are Bt eee Gear Parcaama oTeex CARS wha wera ST

oe

ae



24-3h%en va yaa @ fran fry saat dar fear as HA Wa & fay sa ae & aia
saat & 1s yt at saa aet HOM

25-(1)eeantat an wr
autShNae T qarest & fey Hrs
erat |

(2)asa BHR aI atniea A Se At areal sara MA Hh Ys Hes aT ott spr SfeleHre SUT:

UY ITA SATA & ye aes os & ys Sha Hl UH Are ht arenare cht gear ct shh
26-bh @ Galea sikt/at gahdae A His face aM Ht feaia A lHeleFeR/BIMK Harr (ARS

aA yerahen Sat Saat) aT fates sia Sr
ueeq ita fay my Raat sneer & foes ariter se allen ar sik sea Cie A ave aT es 1g
fam) # fafec é
27.(l)Reeta YAN- Sei Atoms at Ss HIS UE te Htoe gaT Adah Ht at | sera
Gen & HetaT anled F GET He aT fara far HargaT ae Hretatel,hac fery

commit Gar aa cht 1s St Gara Bt act 8 at She IM HlHes TAHelaee/ IM He
(afte ada yerahia dar dasa) at Raa canta PerAlsal AST AMT HaheaAt St
Pra ohar wlafea faya & ar cteniea A Hest age os & feltsae cht eee Ht

arta & aa Raht arenata & fia ar ear ht Aten At areata aaa Vt ct athe &

ammeft fea @set of feata @ are ao am :

:

(2)aeI SHER aR GEM HI Hest STEVES (1) H face arenas ss she sos A sracHer

Teal & aglHAeeT/aM Herre (ahs acta verakaaraA) BT sah ERT MGA
sev aofareare oY Tet a at Srey GAT aT SAAT wie Behere Bear ea a aT gah
afta h aaeal araneFSfeelat Mlaea Hedguaed gu sah Mare ta sat
SARA & tard oh Phat aeageakas WK UH wid TET Heh AT sa sa tan A WEI Shar
Bara ae * oReafea Ha Sf Ha UH VATA Ua A vena Heh HOT AT Hay
(gygrane(2)% anit gear i ag wer siafte aim Re Shen FamSe wT eT
PATA HAF (ARGaca verahs Sar terra) aT Tras (1) sells Fat ENT

guider aster at ger At aeftett ait archer S are fe a aferSg CT

(4)agt Shen soevs(2) & aria gear a Ake areata h sfiae areas Gers wT Hest
ud 8 waa teal 2 agl Haaet/aR Horaex (ahs ada yerahaySar Sata) AT

sagus (1) & aria sah Err wilde sfelenret a cae UeHl Hes A THT sik

1]
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sa was & fay ta ae oT va He BT, Sta fe SaLaH AAS STI

(s)ae dh Mt aera A aaa we Shar, sere Lat IM HT Heo Aled F sratHet TAT g a
Sher, wea ame fag a uted Her at GAET Lat HT Ue HOT
>8-ae SHAK SMI HER Al Ae Hr eoterd Loa Ha B AT Heteet/SAK Herret (ANG

aa yeaa Gat AaAAA) al SHAR| sa Hayle eHa/aaaid ar sear AKT aATEd
HA HT safle Sreeefea sac seme cat Prerener aes & fey HT SATS FIAT ATT HOT
29(1)Sher weaves tio ast am 1996 & haa 29 & surge C6) & siatia ye ao Aoeeae lata afaniat/aerten UP aifetata) ar
Wedd Hom

(2)1(a afdert/aerrn SA afeerd) Shen Set saSh t/a AT aa H sa st
aiiaga Ure aa ct vidal & arr Pte ger ated GETTER S ST HOT

(3)Shen Wer a GMa A sah sue A TM are eae SEA GT KU SM & fery HeTIEsr

am aaa aA 1996 & faa 29 & sua (7) & sila weds a & fry weaA TH

aifaea oe SetHoT

30a % anita Wag ae Vemma Fran sar 8 Ja car Ta SHER He A siaifele site

sicaaa aren Peerit ait sat at yer Hear g at vidya ea ea 38 00,000.00 aur
aia et cht CHA wa 7,60,000.00 Si fh Shak ERI FAT Al 1S B tehetret/ SMe Herre



bq ge cereat aT & Rare wal wt, SEATS args 493940 aa $-ecred HIS

01015009112015006878 Siea, Uae BT aitwarita ud ge He 8, aon Bt/ area Praifeet gered B

aa cena a Promfear ae BI

gett PrPgor Perartet Cecyam wgane/ Tare & GENET.

ara aan fiat at ATH: @ramanrea Graft

fedta cae / TEE BH KAT Bre Qauta ONER actasmree: q tos eany ACE AE Che ata pA re

BT UM / TET Ti BEM :

ara aan fear ar ATH

Rear maaan (es Tang 2 AT grates (axonaltg 3m
nag LAM SACRy Bref
Wal SH-SH Gra - uae) ae red Wat sp. 29%

gene|(FN rat Ory, aemar Ra Bre Oey).

ang&t at ego dal ARK
mrsat BT Clgd AAT AFR

YoTER sD
DRINING LICENCE

BRRE2469S5 pe,i
Z 1g

:

MP S3N- 2ooF-ooLhy>

ee os ne GanGer

|
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ANNEXURE—03°
|

LLAGE— REHI,TEHSIL — CHITRANGI, DISTRICT SINGRAULI
:

_ (MADHYA PRADESH) 486886 _ :

:

PREPARED BY: : ey
:

:

REG: ROP/DGMMP/S8/2013. ‘sf :

-R.Q.P, MUNEENDRA KUMAR PANDAY,
7]. oe 7 sin

\i -M.P.S.R.T.C, DEPOT BEHIND puEKHAM<ee\ acter oe2
PERIOD OF MINING PLAN: 05 YEAR (NOVEMBER 2014 TO MARCH 2019)

PERIOD OF LEASE: 05 YEAR (NOVEMBER 2014 TO MARCH 2019)

AUCTION QUARRY
_

APPLICANT:

_

PARTNER; SHRI SANJEEVKUMAR SINGH
VILL. - GAHIRA, POST - GHOGHRA

| is Kumar Pandey
DISTRICT — SIDHI, eke

( PRADESH PRADESH) - ROP/ NGMMP/ BoMmAan
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Sila{eV
MINING PLANFOR REHI SAND(RETA) DEPOSIT AREA6.00 Ha. DISTT. SINGRAULI {M. \}

SANJEEV KUMARSINGFATTAST
YEAR WISE PRODUCTION

YEAR
2014-15

PRODUCTIO|145530M8
N

s aa
Note: Conditional reserves may increase by 30% hence the production may increase by 25% ( S¥ewilk.”:., A : ‘ A\r: Jr & Wh

be blocked in statutory barriers) ae ge! i (N

cé& d) Composite plans, sections & Waste dumps are shown in plate move a
e) PROPOSED RATE OF PRODUCTION WHEN THE MINE IS FULLY

DEVELOPED

The average production will be 145530M?

EXPECTED LIFE OF THE MINE AND THE YEAR FROM WHICH

EFFECTED.
This is case of river bed sand mining case, every year mansoon replenish the

YEAR
2015-16

145530M$ 145530M3_|145530M$

pits henceriver bed has nofix mine life.

f) CONCEPTUAL MINING PLAN FOR ENTIRE LEASE

PERIOD/CONCEPTUAL PERIOD BASED ON THE GEOLOGICAL MINNG

AND ENVIRONMENTAL CONSIDERATIONS

i)CONCEPTUAL EXPLORATION .

Not required.
ii) CONCEPTUAL DEVELOPMENT

Every year about 145530M? area will be use for sand collection for average

1.15m depth and the during the mansoon season this pit will be replenished

by sand hence pit development and replenishmentis concurrent process.

iii) CONCEPTUAL TOP SOIL DUMP MANAGEMENT

As suchthere is no top soil within the applied area.

iv) CONCEPTUAL RECLAMATION AND REHABILATION:

As earlier stated the in sand mining the replenish area got refilled with

concurrent rainy season hence the reclamation and rehabilitation of

exploited area will not be applicable.
The reclamation and rehabilitation is to restore the site to an acceptable

satisfactory condition, in this way following steps will be taken



ANNEXURE—04
Consent Order MLP. Pollution Control Boardos E-5, Arera Colony

ParyavaranParisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

VALIDITY (A/W): 31/03/2019
CONBERNCNOLA SahcassRED-MEDIUM CCA-Renewal

To, ;The Occupier,
M/s. Shiv Shakti Associates-sand mine Rehi,
Kh No54 Vill Rehi tah Chitrangi Dist Singrauli,
vill Gahira Po Ghoghratah sihawalDistSidhi,
Kh No 54 Vill Rehi Tah Chitrangi Dist Singrauli,City : Rehi,
Tal : Singrauli, Dist : Singrauli, (M.P.)

Subject: Grant of renewal of Consent undersection 25 of the Water (Prevention & Control of Pollution) Act,1974 undersection
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your renewal of Consent Application Receipt No. 458121 Dt. 09/11/2017 and last communication received on Dt.

With reference to your aboveapplication for renewalof consent has been considered underthe aforesaid Acts and existing rules
therein. The M.P. Pollution Control Board has agreed to grant consent up to 31/03/2019, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS:-
a. Location: longitude 82° 2053° E & latitude 24° 3957.75 N,

at Kh No. 54in village Rehi Tahsil Chitrangi Distt Singrauli (M.P.).
b. Mininglease area : 6.0 Ha
c. Product & Production Capacity:

145530 Cubic Meter per yearMining of Sand
Note:- For any changein above industry shall obtain fresh consent fromthe board.
The Validity of the consentis up to 31/03/2019 and hasto be renewed before expiry of consentvalidity. Online application through
XGNwith annuallicense fees in this regard shall be submittedto this office 6 months before expiry of the consent/Authorization.
Board reservesthe right to amend/cancel / revoke the above condition in part or whole as and whenrequired.
Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

CC to :-
1. District Mining Officer, (Mining Section), Collectoroffice, Singrauli Dist. Singrauli (M.P.) for information.
2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.
3. Regional officer, Regional office, MPPCB, Singrauli (M.P.)

Pigtliy Sige wlth Anthaee
e-Signed On 16/01/2018 12:42:15 ACHYUT ANAND MISHRA(Organic Authentication on AADHARfrom UIDAI Server) MemberSecretaryTPAV # U75E8J543L

Consent No:A W-47742, Validity:31/03/2019, Outward No:56081,16/01/2018, TPAV #4 U7SE8J543L
Print Dt: 14/12/2017 e-Signed (Physical Signature NOTrequires) Page:1/6 BS 1 Well



M.P.Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION)ACT 1974 :-
1. The daily quantity of trade effluentat outfall of the unit shall not exceed 0.00 KL/day, andthe daily quantity of sewage atoutfall of the unit shall not exceed 0.50 KL/day

2. Trade Effluent Treatment:- ( If any)
Theapplicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve followingstandards-

Not exceed 2100 mg/l.
iitoS Between -5.5-9.0_ a |“Suspended Solids Not exceed 100 mg/l. ‘Chlorides Not exceed 1000 mg/l. |
|BOD 3 Days 27°C Notexceed 30 mg/l. | |‘cop Notexceed 250 mg/l. |Oil and grease Notexceed 10 mg/l.

Forother parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment:- The applicant shall provide comprehensive sewage treatment system and maintain the sameproperly to achieve following standardsas notified vide GSR No. 1265(E) Dt. 13.10.2017:

=
‘pH Between -6.5-9.0 J
|Suspended Solids Not exceed 100 mg/l.
/BOD 3 Days 27°C Notexceed 30 mg/l. |
‘COD Not exceed 250 mg/l. i

i
;

i

4. The effluent shall be treated up to prescribed Standards andreusein the process,for cooling andfor greenbeltdevolvement/gardening within premises. Hencezero discharge condition shall be practiced. In no casetreated effluent shall *be discharged outside of industry/unit premises.
5. Any change in production capacity, process, raw material usedetc. and for any enhancementof the abovepriorpermission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditionsof thisconsent. Facility expansions, production increases or process modifications which result new or increased discharges ofpollutants mustbe reported by submission ofa fresh consent application for prior permission of the Board
6. The Consentdoes not authorizeor approvethe Construction of any physicalstructuresorfacilities or the undertaking ofany work in any water courseor within its high flood level (HFL) area
7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth asabove conditions.

8. Compilation of Monitoring-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of thevolumeandnature of monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants,all sampling andanalytical methods used to meet the monitoring requirements specified above shall conformto such guidelines unlessotherwise specified sampling and analytical methods shall conform to thelatest edition ofthe Indian Standard specificationsand whereit is not specified the guidelines as per standard methodsfor the examination of Water and Wastelatest edition of

9. Recording of Monitoring-
i. The applicantshall make and maintain online recordsofall information resulting from monitoring activities by thisConsent. :

ii. The applicantshall record for each measurementof samples taken pursuantto the requirements of this Consentasfollows:
(i) The date, exact place and time of samplingade SORIA,apalysiswerg PUSHOutward No:56081,16/01/2018, TPAV # U7SE8J543LPrint Dt: 14/12/2017 e-Signed (Physical Signature NOTrequires) Page: 2/6 I



M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)Theresult ofall required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consenthe shell include the results of suchmonitoring in the calculation and reporting of values requiredin the discharge monitoring reports which maybeprescribedby the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.iv. The applicantshall retain for a minimum of3 yearsall records of monitoringactivities including all records of

by the applicant or when requested by Central or State Board orthe court.
10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoringreport on line to the Board.

12. Limitation ofvisible floating solids and foam:
Duringthe period beginning date of issuance the applicant shall not discharge floating solids or visible foam.
13. Disposal of Collected Solid-

body habitat.

14. Provision for Electric Power Failure-

conditions of the Consent.

15. Prohibition of By pass system-
Thediversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the termsand conditions of this Consentin prohibited except:i. where unavoidable to preventloss oflife or severe property damage, orii. Where excessive storm drainageor run off would damageanyfacilities necessary for compliance with the terms andconditionsof this Consent. The applicantshall immediately notify the consent issuing authorities in writing of each suchdiversion or by-passin accordance with the procedure specified above for reporting non-compliance.
16. Industry/Institute/mine managementshall submit the information online through XGNin reference to compliance ofconsent conditions.

Additional Water condition:-{if anyf:-
1) No mid stream mining is allowed.

Consent No:AW-47742,Validity:31/03/2019, Outward No:56081,16/01/2018, TPAV # U75E8J543LPrint Dt: 14/12/2017 e-Signed (Physical Signature NOT requires) rs a



M.P.Pollution Control Board
E-5, Arera ColonyParyavaran Parisar, Bhopal - 16 MPTele: 0755-2466191, Fax-0755-2463742

On quarterly basis: The Ambientair quality norms are prescribed in MoEF gazette notification no, GSR/826(E), dated:
16/11/09. Someofthe Parameters are as follows:a. Particulate Matter (less than 10 micron) - 100 g/m? (PM g/m? 24hrs. basis):

. 3
c. Sulphur Dioxide [SO] (24 hrs. Basis) - 80Le/m?d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 Hy g/m?e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 ug/m?

Consent No:AW-47742,Validity:3 1/03/2019, Outward No:56081,16/01/2018, TPAV# U75E8J543LPrint Dt: 14/12/2017
e-Signed (Physical Signature NOT requires)



M.P. Pollution Control Board
E-5, Arera Colony

ParyavaranParisar, Bhopal - 16 MPTele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

Saas
CONDITIONS:
1. The non hazardoussolid waste arresting in the industry/unit/unit premises sweeping,etc. be disposed off scientifically so as
notto cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non HazardousSolid wastes:-
Type of waste

: Quantity DisposalScrap/Plastic packing material wood, card board, gunnybegsetc Sale to authorized party/As Per CPCB.
|MOoEFGuidelines / Others.

cvs
2. The applicantshall allow the staff of MadhyaPradesh Pollution Control Board and/or their authorized representative,uponthe representation of credentials:

d. To inspectat reasonable times any monitoring equipmentor monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

6. Balance consent/authorisation fee,if any shall be recoverable by the Board even atalater date.
7. The applicantshall submit such information, forms andfees as required bythe board notletter than 180 dayprior to the
date of expiration ofthis consent/authorisation

Orin part duringits term for cause including,but not limited to, the following:(a) Violation of any terms and conditionsofthis Consent.(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevantfacts.(c) A changein any condition that requires temporary or permanent reductionor elimination of the authorized discharge.10. Onviolation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled andnecessary action will be initiated againstthe industry.
:

Additional condition:.-(if any) :-
1, If the stream is dry, the excavation mustnot proceed beyondthe lowest undisturbed elevation of the stream bottom, whichis a function of
local hydraulics, hydrology, and geomorphology
2. The mine managementshall ensure the conservation of river ecology & its Natural course. Established water conveyance channels should
notbe relocated strai ghtened or modified.

alidity:3 1/03/2019, Outward No:56081,16/01/2018, TPAV# U75E8J543L,e-Signed (Physical Signature NOT requires)

Consent No:AW-47742,V
Print Dt: 14/12/2017



M.P. Pollution Control Board
E-5, Arera ColonyParyavaran Parisar, Bhopal - 16 MPTele: 0755-2466191, Fax-0755-2463742

year to the Board.

11. The mine Managementshall comply withall the relevant Acts/Rules, directions, guidelines issued by MoEF/CPCB/MPPCB from time
to time as required and,if applicable. =

13, Mine management shall establish suitable connectivity of IP-Camera with Environment Surveillance Centre at the HQ of MP. Pollution
Control Board for monitoring and data transmission purpose.

Forand on behalf of
M.P.Pollution Control Board

Akg Wiekeg
=

( Member Secretary )

Comat
:—o” :

Aig Irbakege-Signed On 16/01/2018 12:42:15
ACHYUT ANAND MISHRA

(Organic Authentication on AADHARfrom UIDAI Server)
Member Secretary

TPAV# U75E8J543L =

Consent No:AW-
J543L

47742,Validity:3 1/03/2019, Outward No:56081,16/01/2018, TPAV # U75E8Print Dt: 14/12/2017
___ €-Signed (Physical Signature NOT rant. :


